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OA 1409/98

Neu Delhi this the 24th day of. l\!o\/ember, 1998
Hon'ble Smt.Lakshrrii Suaminathanj flember (O)
Hon 'ble dhri ;M»3ahUy rfember (A./

5hri Kendra Pal Singh
S/O Sh.Ranbir Singh
pressntly working as A-.C#
Supsruisor under Rly»,
Mew Delhi and resident of H.Mo.
IX/2082, Gali Mo.6, Kailash Magar,
Delhi-31

(By Adv/ocata Shri P.L.Mifnroth J

Us.

1. Union of India through,
• feneral Flanagar,
Morthern Railway,Baroda House,
iMsw Uelhi-1

.2. The' Sr.Di\y isi ona 1 E le ct.L ng inasr ,
PJorthern Railway, D.R.M's. Office,
f\tew Delhi.

3. Shri B.K.Katiyal,
a£FO(Int:|uiry Officsr),
S.'l .U . (Shatabadi) , Morthern Ra^ilwayj
Mew Delhi.

. Appileant

.  .. Respondents
(By Advocate Sh .R .P.Agoarwa 1 fahrough
proxy counse] Sh.M.K.Gaur)

ORDE R (ORAL)

(Hon'ble Smt.Lakshmi Swaminathan, fiember (O)

Proxy counsel for the respondents seeks further four
/

weeks to file reply to OA. L© note that notice had been issuad

as far back as on 3.8.1998,

2. The main reliefs sought by the applicant in this OA are

a s f o11o us j-

(a) This Hon'ble Tribunal may be pleased to direct the
respondents to finalise the 5 years old departmental
proceeding pending against the applicant as per time
scheduled fixed by the Railway Board within a
specific period to ensure justice and fair deal to
him in the-maltar of promotion to the next higher
post of Charge-fian.

(b) The respondents Mo,5 i.e. the Enquiry Officer be
further directed to submitCje d^ his findings before
the Qisciplinary Authority without any further deal
preferrably within few weeks as he had already sst
ovar the inquiry proceedings for ths last 14 months,

(c) /iny other relief unich this Hen'ble Tribunal may

P.

deem fit and proper
the applicant,®'

may also be granted in favour of



n/  . -2-

3, Learnad counsol for the applicant has submitted that the

charge sheet against tha applicant uas issuad as far back as in
V '

December, 1993 and the Inquiry Officar had conc'uded the departmantal

enquiry on 1.5.97. The applicant's grievance is that till date the

Inquiry Officer has not submitted his report. Learned counsel has

submitted that by the action of the respondents in dragging the

disciplinary proceedings for the last 5 years or morsy^ is adversely

affecting the applicant's interest by uay of promotion etc. He has

submitted "that according to the relevant instructions under the
i'

^'ftodsl Time Schedule for finalising disciplinary procssdings,

the same ought to have been completed much earlier cith in sixty

days^ which hatsabeen flouted by the re sporidencs.

4. As mentioned above, the respondents in spite of notice

having been issued in August, 1998 have not filed their reply and

in the circumstances, reject the request of the proxy counsel

for the respondents for further tine to file reply.

5. Having regard to the reliefs sought by the applicant and tha

relevant Rules/instruct ions, ue dispose of this OA with a direction

to the respondents to complete the disciplinary proceedings

pending against the applicant, uithin three months from the date of

receipt of a copy of this order. The Disciplinary authority shall

pass a speaking order in accordance with Law undar intimation to

the applicant uithin this period.

l\lo order as to coats.

(N.Sahu) (Smt.Lakshmi Suaminathan)
flember (A) M3mber(J)

sk


